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in the payment of manthly salary,

4, The main contention of tha applicents in thisg DA i{g that

they fulfill the conditions lgid down in t ha memorendum dt.'
«

10~9-93 for bringing them on temporery status from the date of
' L

‘\Lssue of that memorandum .

5S¢ A reply hay been rllud vy tho respondenta, Ths main con-
tontion of the respondents in denying them tha temporary status
is due to the fact that the above scheme was ammandad by office
memaorandum No.49014/2/93-Eatt;(C) dt.12-7-94 (Annexure R-1 te tha

amended i
counter). As par / mamor andum the temporary -status can be

only
granted/to those who were engaged on being sponsored by the

Employawent Exchange., Ag the applicants /uerfot sponsored Ly the
employaent Exchange, they are not sligiule FPor grant of temporary
atatus under the scheme dt,10-9-93, The second contention of
the respendunte Lo thut the upplicent connut ruly onthe Judgement
dt.30-6-94 in GA 697/91 as the applicants are not parties to that

OA. Hence they cannot be glven the relief as grantcd in the

Judgemant in OA.697/91, The various contéentions were analysed as

belaw..; :=

The ofPice memorandum dt,10=9-93 clearly stipulates

the condition for granting tewporary status to casual labourers,
It {8 an admitted Pact that the applicents were engaged as Casual
and are day continuously till
Labouers/working 8 hours per/ now. Sub pars (1) of para-4 of
memor andum dt,10-9-93 jndicates the conditions for granting tam=-
porary atstun to tho caaual labouraxu working for 8 hours psr

dey. This para is re produced below :~

4, Témporary Statua

Y:\-)//’“‘ (i)Temporary status would be conferred

——
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on all casual labourers whu sre in employment
on the deate of issue of this memorandum and who

have rundered a continuous service of at lewust
Ne” one ysar which mesans that they must have baen \‘\\\\
|

enyagad for & pariod of at lsast 240 daye (206
days in tiw caun of offices o serving 5 day weak) e

In terms of the above psra, the casual labourers shoulid be in ° i
gervice on 1-9-393, the date on which th. schema cama, into force
aﬁd thu casual labourors should have bewn engégad for & per Lod

of 240 days to grani them temporary stutus. The applicents Ln

this OA were engaged in 1590 and 1989 respectively and it is an
pdmitted fasct that they are workiny cuntinuously from that datle.
Hence there iy no doubt that the appliceants had worked for %40

days varliuvr tu Lha introductionof schers with efPact from 1--'3--93,I
It ig also un aumitted fact thet Loth the spplicents ware in segr-

vice on 1~9=93, tHunce the eqplivents complied with the conditions
fully and are eligible for gram of lel.orary statua.
7. The only reassn tiven for not granting temporary status
is that they were not engeged on Leaily spohsared by ths meloymanﬁ
Exchoange. A3 the subseguent gumgndrisnt by office nenorandum

dt.12-7-94 stipulates that the temporary status can be granted
only to those sponsored Dy thﬁ Employment Exchange, the applicents
were denied the grant of tomporary status, The learned counsol
for the respondents submit that the memor andum dt 412=7=94 should
"be read in conjunction with earlisr memorandum gt +10=9«83 by which
the scheme was introduced., 1his contention is not & very valid

ona, By reading the lster wemorandum dt.12-7-94 along with

mamorandum dt.10=9-93, the vestsd right accrued to them is taken

auay without any justificstion. Such & denisl of the rights

elready accrued by a later memorandum is to be struck doun ss

arbitrary of constitutienal rights under Article 14 and hence

ssade
3
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Lhe leter mamor undun cannul Lo glvan rutronppwctive pl'fuct
(authority 1969 () AIC 773 - Maribony Miara & otéers Vs,
R@luay Bpard & Dthers and AIR 1964 SC 1511 - ms;.ﬂauquannassa
end others Vs. Lal Bahedur Chetri & Others). ‘This amendment
came into sffect only from the date of issu of the memor andum. .
B The learned counsel for the respondents brought to

my notice para=11 of the memorandum dt.10-9-93 wherein it is

ptoeted that "Oapartment of bervoringl & Training will have powers

Lo mahu sl w) Lulae any nf Lhe provlelone 40 the tohumne
thal me, LG considered necugsaly Prom Lime to time". Tiviuw of
Cthe aobve provisiung L1 thue mumoeondun dt, 10-9=83, thu respondunt g
can amerd the earlisr mamo by @ latsr wemo glving rutroapuctiﬁu
effect tu tne laler weino from Lhe Gata of issue of first memoran<

¢um, The above qguotud provisions in the nemorandum dt.10=9-53

’)

due s ncl stete that the later aruncments if any will come into
Porce from the initisl date of introduction of the schema. 1t
meruly says that tha Departrwunt of personal & Training have pouil &
to amund the provisions of tha schene gt ,10-9=23, 1 haue.nu
" dpubt about the pouers of the Uepartment of personal & Trzining
to modify the gcheme to suit the nueds. H wever 8s pbserved
ear lier that such amengments will have pnly progpective i fuct
a}d in no way permit the rospondents to giué retrospective affect.,
Hance the contention that due to 1994 smendment the benefit of
" the schume dt .10-0-93 cannot DE extended to the applicante hes
to be rejected. As the applicants werse in service as on -1-8~63
and fulfilled the conditions for grant of temporary stestus as Of

that crucial date, they should be brought on temporary status

irrespective of the fact whethar any amendment was made later

tog~theisasue of the initial memorandum of the schame. Such smenc-

.l.6.




ments will have nﬁly propective affect, " }

G, The applicants relying on the Judgement of this

Tribunal in OA 697/91 submit that tha applicants in that DA N
| ‘ A N
are juniors to the present applicants. Hence it will be incongry=-

—— .

. ®us AP the juniors were glven temporary status and saniors were

Rot gldven the opme, The applicents Ln UA 6Y7/91 were glvan

tamporary stetus in view of the directions in that OA by this

Tribunal and that cannot be quoted as 8 ground‘ror gatting

the relief for the appli.ants heregin, In the above reterred
OA 697/91 there is no analygis In regard to the implication of
OM dt.12-7=-94, In ury cagu ven without rolying on the Judgenent , f

the applicants are gntitled to get the relief as praysd for in

this OA in vieu 0P what isg stated above,

10, The learned counssl for the applicant's also relies

on the judgenent of Calcutta Hanch of thisg Tribu%al in UA 989/90
and DA 910/90 dt.20-1=95 (Ramnath Paswan & another Vs, Union of
India) to state that sven if the siplicants ars not engaged after
being sponsored by the Employment Exchange, thay ara-éntitled for |
tha regularisation., I du.not‘uant to'commant on this as the
Bligihility of the agplicants to get tenporsry status has already

been taxen in view of the ruls pogition,
: .

11, - The applicants also submit that in view of the Apex

Court ruling in Pyara Sing's cese, they are antitled far grant :i

of temporsry status, I do not consider it necessary to go into -y

this contention as the applicants ars entitled for grant of |

temporaxy status aven undar departmcntal instructions,

{
T sesa7, :‘
1




poriod of 3

.f//' | . (::jt) ! - .Ci;;g.

N In view of what is stated above, (i) the OA 18 allowed

and the applicants should be granted temporary ssatus with

¢

affact froum 1-9=93 (L4) thu consequential benafits arising out
\ ‘

oflthat status should also be given to the applicanta within a

monthg from t he date of roceipt of a copy of thig

order,

13. 0.A. ig ordered actordingly, No costs.
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(Order per Hon'ble Shri R.Rangarajan, Member (A) )

N Heard 5ri P.P.Vittal, counsel for the applicant

and Sri V.Rajeshuar Rgo, standing counsel for the respondents.,

2 The applicant in thisg QA wvas initislly engayed as a ‘
dally ruted cesual wurkor for performing duties of Sﬁaepar in
Donthapelll Range Division=VIl o thu Contrael bLxgise Bepnrt-

ment at Hyderebad on 18-7-91 at Rs.8/- per day.‘ The fact that

the applicant wag working trom 18-7-91 as full time casuel
laopurer is evident from the letter dt.19-12-97 (Annexure A-l

to 0A). he appli.ant filed representation requesting for grant -
of temporery status by his Jottur dt.14-6-90, uhiuh Wald Fa jeilted
Ty the amougned order NoJL/1L1/0T/17/95=-05-% gt ,27-9=90 (Hr‘lﬁuxuru-.

5 to the GA). ’
!

Je . Thig 0.A. s filed praying for a direction Lo set
ealdae the impugned }etfer dt.27+8~96 and conseguently to grant ‘
him thy temporary stolus with effoct from 1-0=93, thu date when
t hae ﬁasual labourars (Temporary Statusg & Regularisatiun) Schame

camg into force.

4. It is an admitted fact that the applicant is a full
time casuel lebourer. Ihe contentions of both .sides and the
prayer in this OA are similar tc the ons submitted in OA 404/96,

In view of the ressons given in OA 404/96, which is disposcd of
PN
tod@y). Hr—vimy of Tonssis glivon 10 TA™ D56 thie D.A.[ﬂlao to

e allowed for the same reaeaceens, ’

5e In the result, the impugred letter No.C/11/31/17/

95-£5-5 dt.27-9-36 is set aside. The applicent should be gowa~
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granted tomporary ntatun in accordancu with the schema promul-

NI L tnd by o

and the consequential banefits on that bacis shoulc dlso be

granted to nim within 3 monthy from the dote of ‘receipt of a

copy aof this order.

AY

b. The 0.A. is ordered accordingly. No costs.
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{ OA.C)‘J‘]_/LJ’/ deten AUC_]\JSL 1, 97

Judgement

Cral order {(per tom. Mr. K. hajocve Trasad, Membor (At oy
A

Heard Sri P.P. Vittal for the applicant and Sri N.R.

Devaraj tfor the res-~ondents.

. The . facts and clroumstangus of the case are similar

7 to OM.408/95, 404/96, 1252/796.

jo 2. If the contention of the applicant as regards his
continuous aservice of nore than 206 days in any year is

correct,and if he is otherwise eligible for grent of

Lemporary status fcllowed by subsesuent regulsrisaticn in
terms of the schems svolved by v pepartoant of Ferzcnnel

and Training with «ffeet from 1-9-93, the claim of the
applicant shall be considered and necessary rellef be

granted to him by the respondents,  This may;be done within

90 dayms from the date of recelipt of copy of this order,

3 Thus the OA 1s disposed of. i )
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CoilTPAL  AOMINISTRATIVE TRISUNAL
HYDER ABAD e .ICH -

’ DATZ F DECISI N:_ 31,1097 ___
‘_-&E_ngCQELEQQWSE&f_,_____,_______________ﬁetitigﬂgr(S)
———PaPy-Vittal ———— e ARdvocate for the

Petitioner(s)

Versus
Cemmiosiener, Central Excise .
spboraad sed 2 ethers e aandent (o)

—--iil— )@LQ&LJ%SYQEU&&: ———————————————————— ndvocate for the

Respondent (s)-

THE HOI'BLE SHRI g pasyercs cRASAD, MEMSER(ADMN.)

»

THE HIUN'BLE SHRI

i. Uhether “eporters of locsl B pers ma, Se allowed to see qu-

No.

the judgemsnt?
2, To be referred to the Reporter or not 7

3. Whather their Lordships wish to see ths fair copy of p*on
the Judgenent?

4. Whethser the Judgement is to be’circulataJ-to the othsr N..

Benches? »
avl . : .

Judgement delivered by Hon'ble Shri g, Rajendrs Prdad,




IR THE CENTRAL ADMIRISTRATIVE TRIBUNAL: HYDERABAD BENCH
AT HYDERABAD

P . e, < T
[ *

<

OA.165 3/97 | L €t.3110-97

Between

P. Pavan Kumar ' 7 t Applicant

1
and

1. The Conmissiener of Central Excise
Basheer Bagh .
Hy#erabad 500029

2. The Supdt. of Central Excise

Azamabad I Range

Hyderabad

3. Unien of Ipidia, Tep. by

The Secretery, Min. ef Finance

Gevt. of Indies : , e

Nevw Delhi s Respendents

Ctuniel for the applicant 31 P.P. Vittal
. ' Advecate

Ceunsel fer the respendents % V. Vined Kumar
: cese

CORAM
HOH. MR. H. RAJEHIRA PRASAD, MEMGER (ADMN.)




<

oA, 1453 /97 | €t .31-10-97

Oréder
Oral erder (per Hem. Mr. H. Rajendra Prasad, Member (Admn.)

Heard ¥r. P.P. Vittal fer the applicant emd NMr.v.
"Vined Kumar . fer the rcsgu&cnﬁl'-t '
1. The applicant claims te have rendered a centinueus
;rduiii:c service in successive years fo:r.‘__'the purpesss ef
temporary status and r.guhri;.nthp.- He centinues te be
fn casuil eapleyment till date. He mtely prays that his
case be exanined in teras of schems pmlgit‘ed by the
Gevernment ef Indfa, Ministry eof Psrsennel, in Septesber,
&993. regarding grant ef temperary status and regulerisa~
 tien ef casusl werkers. ' |
2. This issue has been examined in seme earlier cases
lll‘ll eartain‘ directiens have been issued. Three such cases
have beaen cited by the applicant (Annexure S te 7). There
are ne new questiens er issues te be examined afresh. The
respendents are directed te scrutinise the claim eof the
applicant in terms ef the previsiens ef relevant scheme
and take & suitadle decisien within 90 days frem the date
of receipt ef cepy of this erder.

3. Thus the OA is dispesed of at the admissien stage.

_ ‘i- | /L.
(H. Rajendrd Prhsad)
Merber {A o)

Dated : Octeber 31, 97 M
DICtaTod In Oscr coute ‘@ ]
\

C

sk




_B0a.1453/97

1.
24
3a

4,
S¢
6a
7o

SIX

Copy tos-

The Commissioner of Central Excise, Basheer Bagh, Hyderabad.

The Supdt, of Central Excise, Azamabad I Range, Hyderabad,
The 'Secretary,‘Ministry of Finance, Govt, of India,

New Delhi, |
One copy to Mr. P,P.Vittal, ADVOCATE? CAT., Hyd,

Hyd.

One cbpy to Mr, V.Vinod Kumar, adal ,0E8C., CAT.,
One copy to D.R.(A), CAT., Hyd, ' |

One duplicate copYe.




No,ordex -

-

I Courto
TYPED BY: _ CHECKED BY:

COMPARED BY: APPROVED BY:

IN. THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD

THE HON'BBE MR,JUSTICE.
VICE~CHATRMAN

andg . |

THE HON'BLE MR. H.RAJENDRA PRASAD :M(a)

DATED: - 35[_.(¢5,_;C?f}\

OR DE R/GULGLENF |

)

Ml Rcs 7/ C=frsif s
o L 1
0.A .NO}. »/;f S\} \/Cf’lq-\

|
T .A.No.

HW,p, )

Admitt&y,r{terim directions issuved.

Allewed .

Dispogsed of W:l..,thw-}aa_-rﬁ*ctrcrrs.":
Dismisaeqd.

aS‘withd:awn
Dismissel for default

jedteqd

-to costs.

e qurgfye Hfamaor —\1
Contral Administ¥ve Tribunal

{17 N0V 99 f
g HYDFELADAD BENCH -

e S




OA. 1453 /97

Oral erder (per Hea. Mr. H. Rajendra Prased, Mevber (Adsn.)

‘Vined Kumar

1.

requisite service in successive years fer the purpese eof
temperary status and regularisatiem.
in casual empleyment till date.

Ocder

h
' 4t.31=10~97

\

Heard Mr. P.P. Vittal fer the applicant amd Mr.V.

for the respexients.

The applicant clacims te have rendered a centinueus

He centinues te be

case be exgmined in terms ef schone ’rcnulg@teﬁ by the

9

Hie meTely proys that his

Gevernment ef Indiz, Ministry ef Persennel, in Septecber,

1293, regaréing grant ef temperary status anéd regularisa-

tien ef casual werkers.

2.

@né certain directiens have been issued.

hzve been cite€ by the applicant (Annexure S te 7). There

are ne new questisns er issues te be exanined afresh. The

This issuc hes been exanined in seme earlier cases

‘respenéents are directed ts scrutinise the claim of the

applicent in terms ef the previsiens ef relevant scheme

Three such cases

eénd take & suitable decisien within 90 days'frem the date

of reccipt of cepy of thia erder.

3.

Thus the OA s dispesed of at the edmissien s

; zage.
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; IN THE CENTRAL ADMINISTRATIVE-TRISULAL: HYDERABAD BENCH
AT MYDERABAD
OA.145 3/97 at.31-10-97
Setwesn
P, Pavan Kumar s Applicant
and

1. The Ceamissicner of Central Excise
Basheer Bagh
Hyderabad 500029

2. The Sypdt. of Central Excise
Azamabad I Range
Hyderabad

3. Unien of India, rep. by

The Secretery. Hin. eof Finance

Gevt. of India , :

New Delhi ? Respendents

Ceunsel feor the applicant s P.P., Vittal
Advecats
Ceunsel fer the res;:endents § V. Vined Kumar
’ ccsc
CORAY

MON. MR. H. RAJENDRA PRAS-D, MEMGBR (ADMN.)
|




o ('sec. Rule 114.)

: ¢ in all respects.
| /% 3@ |
G Hand. ' | -

- FORM NO. 21.

IN THE CENTREAL ADMINISTRATIVE TRIBUNAL =~ HYDERABAD BENCH, HYDERABAD.

LA AL
0.4/ & 51{.‘72 e rreneeeeea 19_;%.’"_‘

sesasrsnan ,.o%D Kt o -+ seooaprlicant (s)

ﬂvu‘-u-...-wnlﬂounl-v

versus

i Deyend prcded | Corawaisbia
CL;L.,.T/CCZ"’ Gaceidse., P8 CALZ?étq~

* o 2 B Ba
Respondent(s}
INDEX SHLET
.-Old0.-0--.._.---.“!00900‘.l..llll’d'.-.'l0....‘.-.-.‘..'...’0..
rages.

Serlal No. Descristion of documents
“and dates. = - -

* # 5 % 8 4 %84 B9 % p O Pos 0 s o B Do SO0 PSS ED 0 PE OO e eSO R T O

Docket orders.

Interim orders

’rders in M,A (s)
Reply Statement

Rejoinder -

! : i ORDEﬁS—in(Final_ord§r5)5 /21 ;\5} rf; gr

oooooooooooooooo

% % a e m O0De Bed ®0Sse 0o ®0O0OS0 B e RO SD N O

e —— L

Certified that the file is complets

Signature of Dea

(In record sectlon)

-Signature of " S. 0.




(sEE Rule 12) ' : ) Form No.4
. . i
CENTRAL ADMINTISTRATIVE TRIBUNAL HYDERABAD BENCH: HYDERASAD.

" ORDER SHBEET :
R N0, 7&‘ Qe M,

- ? ?M&LC&M_@;}, e Applicant(s)

Throuch M/s.__ . _ 7 —Advocate

DARNISN Q%rmdymik; Cifﬂ\“*;fmitnngnngi;mﬁlgﬁéﬂﬁﬁguﬁ?k*jkt‘&’thx&gnzg .
R NMM )g_)lg_\_é\_‘__% o o | __Resgo née nts(s)

B8y. Mr._ o . cesc

Tz, e e TR oA

ﬁate _Note of the Registry | Order of tne Tribunal
----- - _ . - i — .
a2-7-9% C NEtte- @W%‘““" 4.@.
—_— . To V&é; j&ﬁ§+ﬁﬂﬁl_ﬁﬂ%\i/uL£11f%1V¥'“-

| \fq\&,\{\c o o ,/ Y =
T - B
] - //( '*ﬁ?/‘}&; | |
oS | - The p liged . Ot

h

'Tjﬂ&fs"f" HaeN
miy) mB
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MEMORANDUNM OF CONTEMPT PETITION
(UNDER SECTION 17 OF ADMINISTRATIVE TRIBUNALS AC™,1985) ;
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAL BENCH -

CONTEMPT PETITION NO. "[% OF 1008 -
i) ; i
OA NO, 1453 OF 1997 /}:

7’

BETWEEN

P..PAVAN KUMAR S/O P.BALAIAH,

Aged 24 yrs o/o Suptd, Of Central Exerciae, : '

Bonthapaly rangs , SECUNDERABAD —— . YT , : ’

AND

1. Shrl. MV.S. Prasad, : ‘ .
Commissioner (1) Centrat Excise & Customs, T
HYDERABAD * Respondent/contemnor

ceniral Exclge,

. SEC ERABAD.
od by Secretary - Delatked.

w

{Not neneusary partioa)

For the reasons mentioned In the accompanying affidavit, it is respectfully prayed :

that this Hon'dl& Tribunal may be pleased to take cognizance of the offence com-

e
2

mitted by the first Respondent namely ShiM.V.S. Prasad, Commissioner (1), 2
Central Excise & Customs, Basheerbagh, Hyderabad in respeél_nf the orders 9/ ;
this Hon'bla Tribunal dated 31-10-1997 In OA No.1453 of 1997 and direct him to

appear before this Hon'ble Tribunal and may be plessed to pass such order'of ,

further orders ns this Hon'ble Tribunal may deem fif and propar In the clrcum-

stances of the case. |

\\\‘x ~
Date = -\\ A\Y - Counnet for Apptcant/Pstitioner
HYDERABAD

b

Respondents/respondents 2_£ 2 (-b» "?

R

oo
L

i+

-
vr



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL BENCH:AT

HYDERABAD =
cP NOo. 78 oOF 1908 ’
N .‘

OA NO. 1483 OF 1007

AETWEEN : Lo
P PAVAN HUMAR APPLICANT/APPLICANT
AND |
8ri M.V.8 Praend,
Commisslonar (1),
Contrel Exclse &Customs,

Bashearbagh, Hydorabad . .
AND TWO OTHERS _ | Q‘*‘% X WA

_.'-'-.—_

-
mﬂ_. e 20 RIS,
...... ﬁmfw_,x TR

|
l
|
|
A ) o i
o
AFFIDAVIT !I
| |

1. 1 P.PAVAN KUMAR S/0O P.Balaiah, aged 2 yrs amployad ae caqual

worker (sweopen)in the office of Supt. Of Central excise nt Bon%hnoaf!y

range, New Bowenpaili, Secunderabad do hereby solamnry ‘and slncoraly

firm and ¢iate on Oath as follows:

2. | em the applicant hersin as such | am weli acqueinted with the facis

the case.

i
!
|
|
P
of
|
.*
|
' i
| joined the central exclse Department af Bonihapally rango, Hydofaba

3.
under Respondemt No.2 on 8-8-1992 as a fuli tme contingent wor

_
-

~y

(sweeper) on dally wages. { am being paid monthly et the rate of Re.46/=

—— T




L

day excluding Sundays and holidays. The Gowt. Of India through the Depari-

memt of Parsonnel and Truining formulnted » scheme kpown as "Casual la-

porers (grant of temporary status and regularlzatlon)'#chemeﬂ%" by which

“Temporary Slatus” is requifed to be conferred on 2} ca«uml iaborers who are

employed as on 1-9-93 and rendered continuous aervicu of one year (206

days in the case of offices observing five days a week). Though | have fulfiliad

the criteria laid down In the sald schems | was not granted Temporary status.

resufting in fliing of OA No.1463 of 1807 in this Hon'ble Tribunal,

4 This Hon'ble Tribunal was pleased to hear the maiter on 31-10-97 and Is-
|

sued directions , the opsrative portlon of which s as ynder (Annexure A1),

L

“This insus has been examined in some ooriar cases gnd certain di-

roctions have bean issued. The appicant (Annexure 5 to 7) has cltad

three such cases. There are no new questions or jesues to be exem-

Ined afresh. The respondents are diracled tf scrutintze tha claim of

the applicant in terms of the provision of relevent scheme and tako 2

.sunabla decislon within 80 days from the dale of receipi _of copy of

i
i

this order”. '

4 | submtt that in raspect of the three matters (Annexures 6 to 7) namuly
O.A No 404/96 OA 1313/86 & OA 291/, as algo in a'inolher four simlitar caees.‘
the Respondent (1) gramed “Tsmporary Status” to the casua! labour men-
floned therein with  affect from 1-9-03 as could ba g2an from aslabl&ahmant

QOrdar (NGO) Mo.21 of 87 dated 13-9-87 Issuad by {ho office of the Com-

_ missioner(1) Customs And Contral Excise(Anexure A2). It Is also understood ;

LA B b




‘e

' »
o by

/ missioner (1

A
f .p|
i

VL e

1

, lice.

that in all thase mallers the arreare of pay fiom 1.9-83 havs bean also dis-

i
I

Ay
. l :
/ bunal may be pleased to take cognizance of the offence commilted by the Com-

[
1
!

tributed to all the nine applicents theren.

6. | Submit that insplte of passage of more than seven months from the time
< (TS .

of racolp! of the Ordars of this Hon'dle Tribunal, as against » lime frame of 80
daye, fixed by the Tribunal, the Respondents discriminated and deliberately
did not grant “Temporary Status® to me causing manotary loss and dapriva-
tion of baslc necestities of !fra. { also got issund a legnl Notice on 24-3-08 ra-
guesting The Respondents to comply with the diroctions of thie Hon'bla Trlbu;
nal but of no avail. Honce | am fefl with no .othar effective afternative for ob-
talning compliance of the directions datod 31-10-87 of (hig Hon'ble Tribunal by

the 1% respondent than to invoke the jurisdiction of this Hon'ble fribunal under

saction 17 of the Administration Tribunal Act,1988.

7. | therefore pray that in view of the facls mentioned abovo this Hon'ble Td;

) Central Excica Customs, Hyderabed in respect of the directions
dated 31-10.37 of.thts Hon'ble Tribunal in OA No. 1453 of 1997 and direct him to
appear hefore this Hon'ble Tribunal and may bo. nleasad to puso such other ordar
or orders as {his Hon'ble Tribunal may deem fit and proper in the interes! of jus-

DEPONENT

Sworn and signed bafore me

MUy o
_(ADVOCATE) S\Msy

o me e e ma—— -
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IN THZ CEWIRAL ADMINISTRATIVE TRIBUNAL: HYDEXRABAD BENCH

AT NYDERABAD

r ' , -
Or.14% 3/97 . . : 4t.31-10-97

Petwieen

pP. Pavan Kumar 3 Applicant

Bu#A

1. The Ceumiswiener of Central Enxcise
Vadlooal lwyh
Hydcrabad 800029

2. ¥he Supdt. of Central Excise
A aiiabad 1 RaANyE
hyderabad

3. Unien of India, rek. by
The Seceratary, Kin. of Financa ____ )

gwt. of Indis .
Hev: Dalhi : 1 Reanendents

Cceur.sal fer the applicunt t P.P. Vittal
' ' AdvecCate

% ' V. Vined Kumef
c

Ceunusl feor ‘tha resendentcs
Goe

COrAM

. RAJEHDRA MAS'D, MrErOER (ADMH)

v - Tart o
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m.1453 Vi 14

———

O dear

dt-)l-l?-’?

oral ecdor (per Hen. Mc. H. Rajendra Prasad, Newbcr (Adma.)

Heard Mr. P,P. Vittal fer the applicant aad Kr.V.

Vined Kumar

fer the respealents.

1. The applicant elaims te have rendered a centimueus

requisita service im succossive years fer the purpese of

tewmporary status and regularisatien.

in citual empleyment till date.

He centinues te be

He merely prays that his

cate be exwuined in terms ef schems prenulgated by the

chérnmvnt of Indla,

Ministry ef Persannel, in Septesber,

1993, regarding grant of tumporiry status and regularisa-

cien eof casual vorkefs.

N,

i
s

ond certain directiens huve been issuesd.

huve besn clted by the applicant (Annexure 5 te 7}.

are ne new questionu or

igsues te be sxemined erclh.

This Lusuc ho: been oxamined in sem: earlier canes

fs

Three such casesd .

There

The

respendants are directed te scrutinise the claim ef the.

spplicant ip termz:ef the previniens ef relevant scheuaw

and take 8 suitable decisien within 90 days frem the date

¢f recolpt of cepy of this erder,
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THE COMMIRGTONER OF ZUSTOMS AND CENTHAL. EXCISE
et HYDERANAD:- 1 (M LGS TONERATE ,
"s'L:aLx‘fi/‘-)ﬁ‘r)Dum HETADIUM [ROAD ¢ BASHEEREAGH 38 HYDERARAD=E00 001
, . 1 e vt . . " T \
. , ' |
'ﬁ_{;j'l'l\l'il._l_fil-ll'll?h{_l'___l e (NOOING 23 92T
Dated thua 13th.5uptumbur,,19?7l

) N
Gubi~iisktt., = Grant .of Tempurary, fratun  to Cnticie]

) vy

4

tip it :
'%?5 . Workers = Regarding. N
:d'jg_’ ) ! e O I
PRI ’ '
. _‘.!-, 1
'ﬂl"l \‘-, . o - ' ' ]
UThe fqllawing-'Cmmualpwurherﬁ whits  Welrd appolnted N
ed. temporary status with effect Fram

{Vgaguélgbaais'ara hareby ' grant
ﬁﬁh}.OQ,QE qonﬁmquent on the Judgement delivered by the Hon'ble CAT
wHyderabad " Bench, Hyderabad vin -0A No.40B/%5, 549/9%, QAL/9S,

e on, 1T13/96, 991797 W 867436

LI
LA, . S
Y™ issshri p L '

Hyd=V Divn, Hyd-I1I Commnr "t

A . Py Damodar ’
L. ALV JaY Lamig Flyd=VT11 Divo, Hyd-I'Commnr'te
Tai} S ML Pralihialiar Myd=111 Divn, Hyd7l1l Cammnr* Lu
Ly = . Gadanand . Hyw=111 Divny, Mye+111 Commnr ' Le

Ceme— g e L G Hyd-1] Cammn '’ L.
Hyd-v1l TVHT—Hydil“QQmwnr'te
Hyd=IX Divn, Myd=111 Commne " Le
Hyd=TV Nivin, Hyde.Cummnrfte
Hyd=V: Divin, Hyd"IIL.Cmmmnr'tw

:ﬂ‘hl:} . Top Labhadur
ﬁﬁybt CELFandu langa
?f'?;._m.ﬁrinivas
LY Y.t Chiandere
A, CuBalakrishow

2. Temporary status would entitle the aboave Casual workers
Lo thelfollowing benefits: v B o
ag. : . ': e o . .
ol ﬁvli) Waguu ot gaily raten with rufureqcu to the min{mum Df
L Line  pay  wedlde far o raaponding reaqular ‘Group'D
' .Lﬁ'r' i al ineluging D fie H.Re.A  and CelzaPra
o [ B f R
’ ii) Benefits of incremenis at the samg rate asindicated to
CHE O D’ winployes would be taken into account for
caleoulating pro-~rata WA g forl every one year of
Lervite sabject to per-formance of, duty for at least 240
tays (206 days in agministrative offices obhserving 9
Jays woeek) in, the year from the date of conferment of
e Lumporary status. " :
T 1ii) Leave entitlement‘*will by on. o pro-rata pasis at
- Lo rate  of one tday For every ten  days of work
) cautal  or gy otherkind of leave,except materaily
s leave, will not be admissible. They will also be
24 allowed to carrvy forvard the leave at their credit oon
fﬁﬁ_‘ Abeinr Fegularisation. They will not b entitled O
.ﬁgmﬁ fhe benelfita of mncamhmbnt of leave an termination  of
3N¢@m‘\: pervice For any reason ar oo their quitting oervice.
ﬁiﬂh: ‘
LRl
L iv) Maternity leavie to 4 lady camuwal labaurers as
L ' admigeible to  regular Group'D’! anployews will Lo .
' allowid.- [

v) G0% wib the pRrviou rendered  undae Fomporary Liatug,
wowld o b o ouan sl {for Lhe purpone il rabllooeant
penefits after their rogularisation.

4 vi) After rendering three years continuous’ service after
confterment of temporary status; the casual labn&rerﬁ
would be treated on pPar with| temporary Grouwp D’
pmplayneds  For the purpone of ‘eontritution te  the
tirural Frovident TFund, and would also further bLe
eligihle for the grant -of Festival Advanca/iFlood
Acdvance on the sane condition as are applicable to
temparary Group D" emopluyees,'prnvided they furnish,
i . two sureties from permanent Government servants of

their Department.
Cdntd...f -
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDFRABAD BENCH ‘

AT HYDERABAD

* &k

CF. Ne. 78/92 in |
OA.Ne.1453/%7._ _ ‘ Dt.ef Degisien : 14-08-98,

- |
F.Pavan Kumar .« Applicant.

Ve -

Shri M.V.S,Prasse,
Cemmissiener (1) Central
Excise & Custems,
Hyédergbad. +» Respendent.
Ceungel fer the spwlicant 1 Mr.P.P.Vittal
Ceunzel fer the respendent : Mr.V.Vired Kumar, Adel.CGSC. |

CORAM -
THE HCN'BLE SHRI R. RANGARAJAN : MEMBER (ALDMN.) }
THE HON'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (JUDL.)

o ok kW

ORDER

CRAL CRDER (PER HON'EBELE SHRI R, RANGARAJAMN : MEMPER ( ADMN, )

Heardé Mr.P.P,Vittal, learn=d ceumsel fer the ’

applicant ard My . V.Vined Kumsr, learned ceupsel fer the respeondent

2. The legrned ceunsel fer the asplicent submits that
after filing ef the CP the directien has been implemented, Hence

he praysLEithérawimg of the CP. He is msermitted te R withdraw

m/\f‘/

(R. RANGARAJAN)
MEMBER (ADMN . )

the CF,

3. The CP i= clesed, Ne cests,

S JAT

ﬁﬂ/’,/MEM FR

. X '
Da&ei : The 14th_August, 1998. (:}\Mﬂzfl,,f—
Toictated in the OpemCourtT -‘ '
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2 o . COP’}’ to:
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o

,T: Shri M.U.5;Prasad, Gnmmissioher(iﬁ,;

‘Central Exeise & Customs, Hyderabad,

2. Oné copy to Mr.P.P,yittal,Advocste,CAT,;Hyderabad,
O i | 1 .

i
. = o
1 ! L
) - YLKR
1
B
:
'
Al
’
g
! a
.
. .
Y ’
1
ra
¢ -
"’-r
;
G

R

"

4. One duplicate qopy:

3. One copy €9 Mr.V.Yinod Kumar,nddl,
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